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fuEufyf[kr lnL; lnu esa mifLFkr gq, %

1- Jh 'kjn dqekj

2- Jh latho >k

3- Jh iadt iq"dj

4- Jh vts'k ;kno

5- Jh egsUæ xks;y

6- Jh jkepUæ

7- Jh lq[kohj flag nyky

8- Jh _rqjkt xksfoUn

9- Jh lanhi dqekj

10- Jh j?kqfoUæ 'kkSdhu

11- Jherh canuk dqekjh

12- Jh ftrsUæ flag rksej

13- Jh jkts'k xqIrk

14- Jh vf[kys'k ifr f=ikBh

15- Jh lksenÙk

16- lqJh vydk ykEck

17- Jh vkfle vgen [kku

18- Jh fo'ks"k jfo
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19- Jh gtkjh yky pkSgku

20- Jh f'ko pj.k xks;y

21- Jh fxjh'k lksuh

22- Jh euftanj flag fljlk

23- Jh tjuSy flag fryd uxj

24- Jh jkts'k _f"k

25- Jh egsUæ ;kno

26- Jh xqykc flag

27- duZy nsosUæ lgjkor

28- lqJh Hkkouk xkSM+

29- Jh lqjsUæ flag

30- Jh fotsUæ xxZ

31- Jh izoh.k dqekj

32- Jh enu yky

33- Jh lkseukFk Hkkjrh

34- Jherh izfeyk Vksdl

35- Jh djrkj flag raoj

36- Jh vt; nÙk

37- Jh fnus'k eksgfu;k

38- Jh lkSjHk Hkkj}kt

39- ljnkj vorkj flag dkydkth

40- Jh lgh jke

41- Jh ukjk;.k nÙk 'kekZ

42- Jh eukst dqekj

43- Jh fufru R;kxh

44- Jh ,l-ds- cXxk

45- Jh vfuy dqekj cktis;h

46- Jherh lfjrk flag

47- eks- b'kjkd

48- Jh JhnÙk 'kekZ

49- pkS- Qrsg flag

50- Jh txnh'k izèkku

51- Jh dfiy feJk
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 ‘I have gone through the submissions made by Divisional
Commissioner/Secretary (Revenue) at page No.1/N to 5/N. Attention
is again invited to my directions at page No.2/N & 4/N. I am of the
view that the opinion given by department of Legal Affairs, Govt. of
India is not at all binding on Government of N.C.T. of Delhi and much

rkjk¡fdr iz'uksa ds ekSf[kd mÙkj
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less the Delhi Legislative Assembly. The unreasonable stand taken by
Department is not only an insult to all the elected representatives of
Delhi who are Hon’ble Members of Delhi Lesiglative Assembly rather
it is an insult to all citizens of Delhi as well. It is highly contemptuous
for any officer of any department of Govt. of N.C.T. of Delhi to say
that they will not answer the questions admitted in Delhi Legislative
Assembly just because they remotely pertain to reserved subjects.

I do not agree with the explanation submitted by Secretary
(Revenue). It is hereby directed that Secretary (Revenue) /Divisional
Commissioner, Govt. of N.C.T. of Delhi shall be personally present
during the question hour in the Assembly At 2.00 p.m. on 11/06/2018
alongwith the replies to Starred Question No.16 and Starred Question
NO.31.
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“Delhi growth is restricted in absence of full statehood
and Congress has done nothing during last 14 years on this issue?”

“BJP has demanding
the full statehood for Delhi for decades.” 

“We will continue our struggle for full statehood for Delhi.” 
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“The Legislative Assembly of National Capital Territory in its sitting
held on Friday,8th June 2018 resolves that:

Keeping in view the decades-old aspirations of the residents of
National Capital Territory of Delhi for a better quality of life
commensurate with their contribution to the country’s economy, which
have been strongly and unambiguously reflected in the views expressed
by Hon’ble members of this August House, the Ministry of Home
Affairs, Government of India, must take all necessary legal and legislative
steps to declare NCT of Delhi a fullfledged state without any further
delay.

This House notes with extreme disappointment that successive
Central Governments have without any valid justification attempted to
undermine the basic rights of the people of Delhi by denying them
statehood.

People of Delhi can no longer be kept at the mercy of a Central
Government appointed Lieutenant Governor, who has no accountability
towards the public and enjoys absolute power without any responsibility.

Elected representatives are directly accountable to the voters and
are rightly questioned by the people on issues affecting their daily
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lives and developmental issues. It is, therefore, beyond any legal and
reasonable understanding that how can a politically nominated LG be
the super-boss of a democratically elected council of ministers which
is collectively responsible to the Legislative Assembly?

Ever since 1952 and then later in 1993, when the Legislative
Assembly was set-up in its present form for NCT of Delhi, every
single elected Delhi Government has strongly demanded statehood in
order to be able to fulfil the aspirations of the people.

In 2003, the then Hon’ble Deputy Prime Minister and Home
Minister Mr LK Advani had on 18th August 2003 presented the
Constitution Amendment Bill and the Bill for statehood of Delhi in the
Lok Sabha.

The Parliamentary Standing Committee on Home Affairs, headed
by the then chairman Mr Pranab Mukherjee in its 106th report tabled
in Parliament in December 2003 had strongly endorsed the bill.

 Unfortunately, however, due to dissolution of the Lok Sabha a
few months later, the bill lapsed.

Strangely, no attempt was made to revive the bill after that despite
the same party having been in power at the Centre and in Delhi for 10
years since 2004.

This House is of the view that now since almost 16 years have
passed since the previous Delhi statehood bill was presented in
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Parliament and there were some shortcomings in that bill, therefore
the MHA must consult the elected Government to be on the same page
about the fresh draft bill.

This House resolves that the NDMC area in Delhi, which is governed
by the NDMC Act be kept under the exclusive control of the Central
Government, and the rest of NCT of Delhi be declared a full-fledged
state through a Constitutional Amendment Bill.

Earlier in 1990 also a Constitution Amendment bill for statehood
of Delhi was planned but unfortunately that attempt also could not
materialise.

Therefore, the people of Delhi will not tolerate any further
unjustified delay in granting them their rights, which have been denied
for decades despite promises having been made by all political parties
repeatedly in their election campaigns.

This House strongly demands that the MHA must place the feelings
of the people of Delhi before both Houses of Parliament in the form
of a Constitution Amendment Bill to grant full statehood for Delhi.”
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